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Comillalnt!l regarding tapping of 
telephones by Members of Parliament 

4323. PROF. SAMAR GUHA: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether complaints have Jr:l"l"I 
made by Members of Parliament Oil 

various occasions To'tKe effect that tht it 
telephones are being 'bugged' or 
'tapped'; and 

(b) it so, f!lct thereabout, inclul!' 
ing truth regarding such complaints? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAI..) : 
(8) No such complaint has come to 
notice. 

(b) Does not &rile. 
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4324. SHRI SUBHASH CHANDRA 
BOSE ALLURI: 

SHRI D. AMAT: 

Will the Minister of INFORMATION' 
AND BROADCASTING be pleasecl' 
to state: 

(a) whether Government have de-
cided that no licence fee will be charaod 
from Blind persons for radio rece~vinll 
sets owned by them; and 

(b) lf so, whether Go~rnment will' 
consider this concession for other 
handicapped persons in the countrY, 
if not, the reasons therefor? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHR, 
L, K. ADVANI): (a) Yes, Sir, 

(b) No such proposal is under 
consideration. 
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4a25. SHRI SUBHASH CHANDRA 
BOSE ALLUiRI: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether it is proposed to set up 
Indo,Libyan Joint Company to un:jer· 
take major joint ventures in Llhya; 
and 

(b) if so, the main features of the' 
proposal? 

THE MINISTER OF ST ATE 1:"1 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITl): (a) and 
(b). For increa~ing the !'Icope of Iudll-
Libyan Cooperation in the area of 
Libya's power development pro-
gramme. it is proposed to form a ,Toint 
Indo-Libyan Company. This Company 
would be registered in Tripoli accord-
ing to the Libyan Commercial Law. It 
will have an authorised capital of 2 
million Libyan dinars, ot which not 
more than 25 per cent would have to. 
be contributed at the time of its forma-
tion. 51 per cent of the capital would 
be contributed by the Government of 
Libya (Secretariat of Electricity) and 




